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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

" 0.A. No. 2185/50 '
T.A. No. / 199

; ~ DATE OF DECISION 08.02.1991,

Shrl Hazari Lal v : Petitioner
shri T.C, Aggarwal Advocate for the Petitioner(s)
- Versus :
Union of India & Another Respondent
Shri M.L, Verma ' : ~__Advocate for the Respondent(s)

The Hon'ble Mr. P,K, KABTHA, VICE CHAimJiAN(J)

The Hon’ble Mr D.K. CHAKEAVOETY, ADMINI::TI«ATIVE MEMBER

-

Whether Reportersiof local papers may be allowed to see the Judgement ? e
To be referred to the Reporter or not 7 \n,

Whether their Lordships wish to see the fair copy of the Judgement 7’1/0
Whether it needs to be circulated to other Benches of the Tribunal ?

o=

- JUDGME NT

(of the Bench delivered by Hon'ble Mr, D.K. Ghakravorty,
Acmnist*“atlve Member)

The applicant, who has'wﬁrked as Gasual Artist in
Doordarshan, filed this abplicatién under Section 19 of the
Administrative Tribunals Act, 1985, prayihg Ior the following
1€liefsse |
(i) That t%e respondents be directéa to treat the applicant
as having been working on "his: ﬁﬁﬁ%&ﬁiﬁ:ﬁg-post: from 'his .
initial date of service with all consequential benefit;.

{1i) That alternaiively direct respondénts to consider the

applicant for absorbing him: on reguler basis by waiving the

P ,
?/C()ndl'tlon of the age limit,
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(iii) That further[@ppllcant in addition/granted
pay end other benefits in the same manner to which

cther Iegulcr employees worklﬂg in said posts'&avﬁah‘

been and are drawing.,

fiv) - That any othex order or direction as Hon'ble
Tribunal may be deemed"fit may also be grented to the
applicant against respondents,”

2. ' The Tribunal has disposed of a batch of
applicaﬁions filed by Casual Artists seeking similar
reliefs by a separate jﬁdgment dated 8.2.1991 (QA No »894/
1990 and connected matters), to which.both of gs,are
parties, The present applicaticn is.d15posed with -the

same directions as in paras 14 and 15 of the said judgment

" for the reasons mentioned therein which equally apply to

the instant case,

There will be no order as to costs,
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(D. K. CHAKEAVOHTY) (P.K, KARTHA
ADMINISTEATIVE MEMBER VIGE cHAII-u\MN(J‘



